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programmes in jut* 8«dort.

(3) Issu* of ras«rvatior« order for 
mandatoiy use of jute goods in 
certain specific sectors iHte food, 
grains, cement, fertilizers and 
sugar.

(4) Launching of Internal Market 
Assistance (IMA) and External 
market Assistance (EMA) 
Schemes to provMe subskiy on 
various diversified jute products 
for three years at the rate of 12%, 
10% and 8% respectively on 
domestc sales and at the rate of 
10% on exports.

(5) Permission for duty-free imports 
of certain machinery items of 
improved technology up-to
31.12.90.

(6) Grant of CCS at the rate of 12% on 
export of almost all jute products 
to tmth manufacturerd and mer-
chant exporters.

(7) procurementofjutebagsforpack- 
ing footJ-3tains on a cost-plus 
pricing formula as distinct from 
market price.

(8) Sharing of entire tosses by JMOC 
and STC on export of jute goods 
against global tenders for hes- 
sian and sacking at discount 
pnces.

(9) Exemplion from payment of Ex-
cise Duty in I MSpAct of a number of 
diversified lute products as per 
Union Burlnot Proposals for 1990- 
91 enc«i’i-ifiirig product diversifi-
cation by Jute Industry.

(10) Extension of Full Fibre Flextoility 
to jute industry for utilisation of all

fibres (Cotton, syntheticand wool) 
and yam mad* of theae ribras for 
manufacture of diversified jute 
products.

Land for Cr*mation in Tilak Vliwr

254. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of URBAN
DEVELOPMENT be p l e ^  to state:

(a) wh*th*r there is any proposal from 
Delhi Administraton to allot land for crema-
tion In or near Tilak Vihar;

(b) if so, the details thereof; and

(c) the steps being taken by Govern-
ment in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
No, Sir.

(b) Does not arise in view of (a) above.

(c) A cremation ground is already func-
tioning ctose to Tilak Vihar.

[TmnsJation]

Employ*** In Handhwm Export Corpo-
ration

255. SHRI CHHAVIRAM ARGAL: WiU 
the Minister of TEXTILES be pleased to 
state;

(a) the number of officers and emptoy- 
aas in the Handicrafts and Handtoom Ex-
ports Corporation:

(b) the number of persons belonging to 
Scheduled Castes/Tribes in each category 
of officers and emptoyees;

(c) whether there is any backlog in the 
vacancies reserved for SCs/STs; and


